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IN THE CcnTRAL ADMINISTRATIVE TRIZUNAL
PRINCIPAL BEZNCH
NEW OczLHI,

Oan 783/92
ma 35/93

New Dslhi this the 14th Day of Fzbruary, 1997

Hon'ble 3mt,.Lakshmi Swaminathan, M(J)
Hon'ble Shri N, Sahu, Member (A)

5h, Je¢P, Sharma

Asstt,.Director (Horticulturae)
Horticultural Development Divn,II
PUD(DA) Neuw Delhi,

(By Advocate Shri K.S.5. Rajan ) s«e Bpplicant

VS.

1. The Union of India through the
Secretary,
Ministry of Urban Development,
Nirman Bnawan, Nsu Uelhi,

2, The Oirector Genasral of Works,
CP4D, Nirman Bhawan, Ney Delhi,

3, The Chiarman,
Union Public Service Commnission,
Dhloipur House,
New Uelhi,

4, Or, Udal Bhan Singh
Deputy Dirsctor (Horticulture)
C.P.s.D. I.,P, Bhavan,
New Uslhi,

(By Advocate Shri'H,K,Gupta ) ees fABspondents

0 RD ER (oral)

(Hon'ble Smt.Lakshmi Suaminath'an, Member (J)

shri Gupta,learned counsel submits that he has be en
authorised to reprzsent official responcents ai%i‘and has
filed memo,of appearance on bshalf of the official r espondent s
al so,
2. sbri K.g8,5, Rajan,learned counsel for the applicant

submit s that the applicant ‘ﬁﬁ has nouw retirsd ,nd

al so
in the meantime he was/ oromoted to the post of Deputy

Director (Horticulture) on ad hoc basis and therefore, he

is no longsr pursuing this case,

3. In the aoove éircumstances, this OA is dismissed

(N.Sahu) (Smt.Lakshmi Swaminathan)
Memb er (A) Member (J)
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